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Adv. for the 
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c' 	Respondent (s). 

Adv. for tha 
Respondent (s) 
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0 .A.$41  5/89 

Coram : Ho&ble 4r. G.S.Nair 	: Vice Chairman 

Hon'ble Mr. M.M.Singh 	: AdxninistratiV 

2l/3/l99Q 

Mr.P.j-I.Pathak, consel enters appearance t -  

the petitioner and prays for time. The case is adjourned. 

Mr.J.D.Ajmera, counsel of the respondent present. 

(M.M.Singh) 	 (G.S.Nair) 
Administrative Member 	 Vice Chairman 

a .a.bhatt 



c.;./4l5/sg 
with 

.J./120/90 

AM : Hon'ble Mr.U. Dharmadan •. Judicial eber 

Hon'ble iIr. i.M. Singh 1drninistrative flenber I 

,4. 1990 

The applicant's recuest is to allow the appli 

replace the meiro of petition in 01,-,,/415/89. Having 

nsidered the request, we feel that the orooer course 

uld be to permit the apçlicant to withdraw the 

plication with all documents and process and file 

fresh application if so advised. ccordingly, we 

low the applicant to withdraw the ailicticn uithcut 

ejudice to file a fresh application 'it all roacr 

curnents. With this order, \/120/90 and C/41-5/89 

sposed of. Pegistry is directed to return a11  u:rer5 

the applicant. 

i Singh 
dinistaativa 	r:her 

Dharmadan 
Judicial Uerber 
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